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ITEM NO.2 COURT NO.4 SECTION PIL-W

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition(s)(Civil) No(s).659/2007

THE ENVIRONMENT AND CONSUMER PROTECTION FOUNDATION ETC.
Petitioner(s)

VERSUS
UNION OF INDIA & ORS. Respondent(s)

WITH
W.P.(C) No. 168/2012 (PIL-W)
W.P.(C) No. 133/2012 (PIL-W)

Date : 27-03-2018 These petitions were called on for hearing today.

CORAM
HON'BLE MR. JUSTICE MADAN B. LOKUR
HON'BLE MR. JUSTICE DEEPAK GUPTA

For Petitioner(s) Mr. Ravindra Bana, AOR
Mr. Rono Mohanty, Adv.
Ms. Chikirsha Mohanty, Adv.

NALSA Ms. Anitha Shenoy, AOR
Mr. Alok Agarwal, Member Secretary, NALSA
Mr. Surinder S. Rathi, Director, NALSA
Ms. Srishti Agnihotri, Adv.
Ms. Remya Raj, Adv.

Mr. Kabir Ali Zia Choudhary, Adv.
Ms. Jyoti Mendiratta, AOR

For Respondent(s) Ms. Pinky Anand, ASG
Mr. A.N.S. Nadkarni, ASG
Mr. A.K. Panda, Sr. Adv.
UoI Ms. Vimla Sinha, Adv.
Mr. Shailendra Saini, Adv.
Mr. Sumit Teterwal, Adv.
Mr. Raj Bahadur Yadav, Adv.
Ms. Sushma Suri, AOR
Mr. Vibhu Shanker Mishra, Adv.

M Mr. G.S. Makkar, Adv.
@%@%@%u Mr. R.R. Rajesh, Adv.
Fesson T Ms. Anil Katiyar, Adv.

Mr. T.A. Khan, Adv.

Ms. Sunita Sharma, Adv.

Mr. B.V. Balram Das, Adv.
Mr. Sanjai Kr. Pathak, Adv.
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Rajesh Mishra, Adv.
Kuldeep Chauhan, Adv.

Sulabh International
Dr. S.K. Verma, AOR
Ms. Gargi Tuli, Adv.
Mr. Arindam Mukherjee, Adv.
Ms. Akanksha Chandok, Adv.
Mr. Harshul Samwal, Adv.

NCW Ms. Aparna Bhat, AOR
Mr. Ramesh Pukhrambam Kumar, Adv.
Ms. Joshita Pai, Adv.

For States of
Andhra Pradesh Mr. Guntur Prabhakar, Adv.
Ms. Prerna Singh, Adv.

Arunachal Pradesh Mr. Anil Shrivastav, Adv.
Mr. Rituraj Biswas, Adv.

Assam Mr. Shuvodeep Roy, Adv.
Mr. Sayooj Mohan Das M., Adv.

Bihar Mr. Gopal Singh, AOR
Mr. Rituraj Biswas, Adv.

Chhattisgarh Mr. Aniruddh P. Mayee, AOR
Mr. Avnish M. Oza, Adv.
Mr. Chirag Jain, Adv.

Goa Mr. Atmaram N.S. Nadkarni, ASG
Ms. Mayuri Nayyar Chawla, Adv.
Mr. Santosh Salvador Rebello, Adv.
Ms. Sneha Prabhu Tendulkar, Adv.
Mr. Amogh Prabhudessai, Adv.
Mr. P.S. Sudheer, Adv.
Ms. Shruti Jose, Adv.

Gujarat Ms. Hemantika Wahi, Adv.
Ms. Puja Singh, Adv.
Ms. Mamta Singh, Adv.
Ms. Vishakha, Adv.

Haryana Mr. Anil Grover, AAG
Ms. Noopur Singhal, Adv.
Mr. Satish Kumar, Adv.
Mr. Sanjay Kr. Visen, Adv.
Mr. Vishwa Pal Singh, Adv.

J&K Mr. G.M. Kawoosa, Adv.
Mr. Shoeb Alam, Adv.



Kerala

Karnataka

Madhya Pradesh

Maharashtra

Manipur

Meghalaya

Mizoram

Nagaland

Oodisha

Punjab

Sikkim

Tamil Nadu

Telangana

Tripura

Mr.
Ms.
Mr.

Mr.
Mr.
Mr.

Ms.
Mr.
Ms.

Ms.
Mr.

Mr.
Ms.
Mr.

Mr.
Mr.
Mr.

Mr.
Mr.
Mr.

Mrs.
Mr.
Mr.
Mr.
Mr.

Mr.
Mr.

Ms.

Ms.
Mr.
Ms.
Ms.
for

Mr.
Ms.

Mr.
Mr.

Mr.
Mr.

3

Nishe Rajen Shonker, AOR
Anu K. Joy, Adv.
Alim Anvar, Adv.

V.N. Raghupathy, AOR
Parikshit P. Angadi, Adv.
Prakash Jadhav, Adv.

Swarupama Chaturvedi, Adv.
B.N. Dubey, Adv.
Devika Gulati, Adv.

Swarupama Chaturvedi, Adv.
Nishant R. Katneswarkar, Adv.

Leishangthem Roshmani Kh., Adv.
Maibam Babina, Adv.
Amit Kumar, Adv.

Ranjan Mukherjee, AOR
S. Bhowmick, Adv.
Daniel S. Lyngdoh, Adv.

Shikhar Garg, Adv.
Ganesh Bapu, Adv.
P.V. Yogeswaran, AOR

K. Enatoli Sema, AOR
Edward Belho, Adv.
Amit Kumar Singh, Adv.
K. Luikang Michael, Adv.
Z.H. Isaac Haiding, Adv.

Krishnayan Sen, Adv.
Asiya Khan, Adv.

Ranjeeta Rohatgi, Adv.

Aruna Mathur, Adv.
Avneesh Arputham, Adv.
Anuradha Arputham, Adv.
Simran Jeet, Adv.

M/s Arputham Aruna & Co.

Yogesh Kanna, Adv.
Sujatha Bagadhi, Adv.

S. Udaya Kumar Sagar, Adv.
Mrityunjai Singh, Adv.

Gopal Singh, AOR
Rituraj Biswas, Adv.
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Uttar Pradesh Ms. Aishwarya Bhati, AAG
Mr. Abhishek, Adv.
Mr. Ramjee Pandey, Adv.
Mr. Anuvrat Sharma, Adv.
Mr. Rajendran Balan, Adv.
Mr. Mukesh Kumar Garain, Adv.

West Bengal Ms. Nandini Sen, Adv.
Mr. Chanchal Kr. Ganguli, Adv.

Mr. Suhaan Mukerji, Adv.
Mr. Harsh Hiroo Gusahani, Adv.
Mr. Vishal Prasad, Adv.
Ms. Astha Sharma, Adv.
Ms. Pallavi Saharma, Adv.
Mr. Amith Verma, Adv.
for PLR Chambers and Co.
A&N Islands Mr. Bhupesh Narula, Adv.
Mr. K.V. Jagdishvaran, Adv.
Mrs. G. Indira, AOR
Puducherry Mr.V.G. Pragasam, AOR
Mr. Prabu Ramasubramanian, Adv.
Mr. S. Manuraj, Adv.
Chandigarh Mr. Sudarshan Singh Rawat, AOR

Dr. Aman Hingorani, Adv.
Ms. Priya Hingorani, Adv.

(As per appearance slip)
UPON hearing the counsel the Court made the following
ORDER

Subsequent to our order dated 7t February, 2018, the
Ministry of Women and Child Development has filed a
compliance affidavit on 16" March, 2018.

A perusal of the affidavit indicates that there are
some States that have not submitted the necessary
information to the Ministry of Women and Child
Development and there are some States where the

information given is incomplete.
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We find this extremely unfortunate.

Accordingly, all the States and Union Territories
Administrations are directed to supply full and complete
information, if not already supplied, by email to the
Ministry of Women and Child Development within a period
of two weeks from today. The said Ministry will then
compile the information and place it on record in the
form of a chart.

We expect the National Commission for Women to assist
the Ministry of Women and Child Development in the
collection of information and analysis of the
information.

wWidows Homes

It has been brought to the notice of learned
Additional Advocate General for the State of Uttar
Pradesh that perhaps the physical condition in some of
the Homes in Vrindavan is not up to the mark. She says
that she will look into it and personally be in touch
with the concerned officers so that the physical
conditions in the Homes 1in Vrindavan are properly
maintained.

Re: Floral Offerings

A communication has been received from Ms. Renuka
Kumar, Principal Secretary 1in the Women Welfare
Department of the Government of Uttar Pradesh. The
communication dated 17" March, 2018 has drawn attention

to the fact that huge floral offerings are made to the
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temples in Vrindavan. Earlier, the floral offerings were
either being dumped in river Yamuna or dumped elsewhere
as garbage.

Under the initiative of the Department of Women
Welfare in Uttar Pradesh, the floral offerings are now
being used for making eco-friendly products like Sugandh
essence, Sugandh Jal, Gulal, Dhoop batti, agarbatti, etc.
with the technical support of Floral and Fragrance
Development Centre Kannauj under the Micro, Small and
Medium Enterprises Ministry, Government of India.

In the communication, Ms. Renuka Kumar has sought
directions for Temples and Local Administrative
authorities of Vrindavan and Mathura to deposit floral
offerings only to the premises of widow and destitute
shelter homes run by Uttar Pradesh Mahila Kalyan Nigam in
Vrindavan and not to dump these offerings at any other
place or send them elsewhere. Direction may also be
provided to the Nagar Nigam Mathura to ensure that the
flower offerings are collected and deposited with
aforesaid shelter home premises of the Uttar Pradesh
Mahila Kalyan Nigam and also to ensure that they are not
dumped elsewhere.

Learned Additional Advocate General of the State of
Uttar Pradesh supports the venture which is in any case
being carried out on the initiative of the State of Uttar

Pradesh.
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Accordingly, we pass necessary directions and orders
in terms of the communication dated 17" March, 2018 sent
by Ms. Renuka Kumar, Principal Secretary, Women and
Welfare Department of the Government of Uttar Pradesh.
The concerned authorities in Vrindavan and Mathura will
ensure compliance.

We have also brought this communication to the notice
of learned Additional Solicitor General and also to Ms.
Aparna Bhat, learned counsel for the National Commission
for Women to examine if similar initiatives can be taken
in some of the other temple towns such as Jagannath Puri,
Varanasi, etc.

Learned Additional Solicitor General and learned
counsel for the National Commission for Women have
assured full assistance in this regard.

Convergence of Schemes

It is suggested by learned counsel for National
Commission for Women that there are a large number of
Schemes for destitute women and widows. It would be
appropriate if a compilation is made of all these schemes
and their analysis is made available.

In view of the submission made, we direct all the
State Governments and Union Territories Administrations
to supply through e-mail to the Ministry of Women and
Child Development and to the National Commission for
Women all the schemes that are in force for destitute

women. The National Commission for Women should then
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analyse the Schemes and come out with one suitable,
implementable and Model Scheme.

List the matter on 2" May, 2018.

(SANJAY KUMAR-I) (KAILASH CHANDER)
AR-CUM-PS COURT MASTER



		2018-03-28T16:56:31+0530
	MEENAKSHI KOHLI




